FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF JAIN TIMBER CO
PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS
1. Name of corporate debtor JAIN TIMBER CO PRIVATE LIMITED
Date of incorporation of corporate

3. Agthority under whiph corporate debtor | r5c pelhi
is incorporated /registered

Corporate Identity No. / Limited
4. | Liability Identification No.of U74899DL1991PTC044061

corporate debtor
Address of the registered office and

74/1/2,Rajdhani Park, Rohtak Road,

S. principal office (if any) ofcorporate Nangloi, New Delhi, India, 110011
debtor
Date of closure of Insolvency
6. | Resolution Process 24-09-2024
Liquidation commencement date of
/. corporate debtor 25-09-2024
Name and registration number of the Mr. Shaikh Nafis Anjum
8. insolvency professional acting as IBBI/IPA-003/IPA-ICAI-N-
liquidator 00211/2018-2019/12363
(AFA valid upto 16-11-2024)
. Address: A-34 Lower Ground Floor,
Address and e-mail of the Vikas Puri, New Delhi 110018
9. liquidator, as registered with the

Board Email: sn.anjum123@gmail.com

Address: C-4, 2nd Floor, Central

10. Address and e-mai_l to be _use_d for Market, Lajpat Nagar 2, Delhi -110024
correspondence with theliquidator

Email: jaintimber.liquidation@gmail.com
11. | Last date for submission of claims 25-10-2024

Notice is hereby given that the National Company Law Tribunal, Court V, New Delhi Bench has
ordered the commencement of liquidation of the JAIN TIMBER CO PRIVATE LIMITED
on 25-09-2024.

The stakeholders of JAIN TIMBER CO PRIVATE LIMITED are hereby called upon to
submit their


mailto:sn.anjum123@gmail.com
mailto:jaintimber.liquidation@gmail.com

Claims with proof on or before 25-10-2024, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Place: New Delhi Mr. Shaikh Nafis Anjdm
Date: 28-09-2024 IBBI Reg. No. : IBBI/IPA-003/IPA-ICAI-N-00211/2018-2019/12363
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BEFORE DEETS RECOVERY TRIBUNAL —iI, DELHL
4th FLOOR JEEVAN TARA BUILDING PARLIAMENT STREET NEW DELHI — 110001,
Wotice under section 19(4] of the Recovery of Debis Due to Bank and Financial
Instifutions Act 1993 read with rule 12 & 13 of the Debts Recovery Tribunal
(PFrocedure Rule) 1993} in the matier of

DANO 4812023 DATE: 26.07.2024
HDFC BANKLTD. VERSUS APPLICANT
ABHIMANYU GHOSH & ANR. RESPONDEMNT

To, Defandant bt Alihimanyu Ghosh A-2 Gk Enclave- 2 Dalka- 48 Alsoal BE Balkaj Exbarsion
Mew Dalkd —19

Whereas the above-named applicant {3] haghave instihted a case for recovery of
Rs. 84.21,688 || Rupee Eighty Four Lakh Twenty One Thousand Six Hundred Eighty Eight
Only} agamst vou and where a5 it has been shown to the satisfeolion of the Tribuna! that it is not
possibla o sarve wou i the ordinany way theretone, this nobios s given by adverdisement dirscling
you o make appearanca in ihe Tribunal on 09.12.2024 At 10,30 Am. Take nolica that in default
of your appearance on the day baefore the mentionad, the case will be heard and determined in
your gbsence, Al the matters will be taken up through video Conferencing or physical and
for that purposes- (i) All the Advocalesibiliganis shall downlozgd the "Cisco Webex™
application/software; (i)  Meeting D" and Password for the date of hearing qua cases io be
{zken by Hon'bhe Presiding Officer! Begiskar shall ba displayed inthe daiy causa Bstfselfai ORT
D#icial Fortal e dr.govin (il) | any exigency qua lhal tha Adwocate'Ltigants can comacl tha
concempd official at Phe No. 23748478, Givan under my hand and seal of the Tribunal this the

o UMMEED HOUSING FINANCE PVT.LTD

R Corporate office : Unit 809-815,8th Floor, Tower - A, EMAAR Digital Greens
UMMEED Golf Course Extension Road, Sect-61, Gurugram (Haryana)- 122002”)
Emm— CIN:U65922HR2016PTC057984.

NOTICE FOR REMOVABLE OFHOUSE HOLD ARTICLE

Notice is hereby given to the public in general and in particular to the borrower (s)/co-borrower (s)
and guarantor (s) whose details are given in below mentioned that the below described immovable
property mortgaged/charged to the secured creditor the physical possession of which has been taken
on 26.09.2024 by the authorised officer of m/s ummeed housing finance pvt. Limited

Borrower(s)/Co-borrower(s) & Guarantor(s) Property Discription

1. Ramveer S/o Chandra Pal All That Part And Parcel Of Property Bearing Plot No.37-A,
(Borrower) Measuring 50 Sq.yds. Comprised In Khasra No.279,
2. Meenu W/o Ramveer (Co-Borrower) | Situated At Ratan Vihar Village Pabishadpur, Pargana-Loni,
Both Above Residing At- 563 Pooja Tehsil And District-Ghaziabad Bounded As- East- Road 20
Colony, Near Usman Pradhan Gali, Loni | Ft.wide. West-Other’s Plot, North- Road 10 Ft.wide, South-
Ghaziabad-201102 Other’s Plot

Loan Details- Lan No.LXLAX02818-190003139, Loan Agreement Date: 30-Nov-2018
Loan Amount Rs.6,18,604/-

We further hereby informing you to remove your belongings/Household articles from the above said
premises within 07 days from the date of receipt of this notice and well before to inform to us in written
communication when you willing to remove your household articles on receipt of such notice in any mode
within schedule time, failing which Ummeed Housing Finance shall not be responsible for any loss or
damage or stolen whatsoever and same will be disposed of/sold on “As is where is”, As is what is”,
and “Whatever there is” basis as_per provisions of law to the proposed highest successful bidder/s

Public Notice in Form No INC-26

(Pursuant to rule 30 the companies
(Incorporation) Rules, 2014

Advertisement to be published in the
Newspaper for change of registered office
of the company from one state to another

before the central government.

BEFORE THE REGIONAL DIRECTOR,
PARYAVARAN BHAWAN, CGO
COMPLEX, NEW DELHI-110003

In the matter of the Companies Act, 2013,
Section 13(4) of Companies Act, 2013
and rule 30(6)(a) of the Companies
(Incorporation) Rules, 2014

AND

IN THE MATTER OF M/S ARGOSY
OVERSEAS PRIVATE LIMITED,
CIN: U51109DL1989PTC036784 A
COMPANY INCORPORATED UNDER
THE COMPANIES ACT, 2013 & HAVING

Date: 28-Sep-2024 Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701
Place: Gurugram, Haryana Ummeed Housing Finance Pvt. Ltd

ITS REGISTERED OFFICE AT G F-4,
PARBHAT KIRAN 17, RAJINDRA PLACE

NEWDELHI

2th day of July 2024 By oeder of the Tribunal, Section Officer DRT-I, Delhi
e CRANEX LIMITED
CRANEX CIN: L 7483901 1573PLCODG503

Registered Office: & DDA Markes, katwaria Sarai, ew Delbi-110016
Corporate Office: 571, Induslrial Area, Site-IyV, Sahibabag (LLF]-201010
E mail: investorsioranexdid com, Website: htip:lwiww. cransxibd.com
BSE Script Code: 522007 |SIN: INEGIEBOTOT0
CORRIGENDUM TO THE HOTICE OF ANNUAL GENERAL MEETING
Thiz i3 comigendum to the notice of Annusl Genersl Mesting (*AGM") dated Seplember 03, 2034,
sem threugh emad 1o Mose members whose emal d are reqistered wih her deposiionss o
available with the CompanyBTA A nolice was also published in newspaper whesrein i was
informed thet AGM of memers of Cranez Limsed MCompany”}is scheduled 1o be hetd on Manday,
Seplember 30, 2024 &1 300 PM. thiough Video Coaferencing (VColber Audo Visual Means
(VAN S0 ransact the business along with e-wobing instrueclions etc,, as set out in tha notice of
the said meeting
Subsequent to the Issuance of Notice of Annual Geperal Meeting, the Company teemed il
appropriabe b reviged pomiiief 1he explanatory slaternent 1o derm no, 0D of the said Molics,
Accordingly, a comgendum dabad Segtambar 27, 2024 io tha Nolice of AGM is being senl fo
thizse membars whose emall id are registared with their depasitaries of avalable with the Companyl
RTA. The cormigendum to the rotice of AGHM, being an Infegral pan of the Motice daled Seplember
03, 2024, is dso avasiable on Company's wabsite weww.cranexltd com and wabsiba of Sock
Exchange ve. www beeindiz com, Membears ama requastad fo read the potice of AGM along with
this comgencum
By Order of the Board of Directors
For CranexLimited
5d-
Haaena Sharma
Company Secretary
Membership Ne.- AG5512

Place: Dalhi
Dated: 27.09.2024

o 'i# EIFI'EE

PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Finance Limited
Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birdz Finance Limited, 3rd Floor, G5-Trade Centre
534-536, Memi Sagar Colony Vaishali Magas, daipur-302021
APPENDIX IV
[Sea Rule B (1) of the Security Interast (Enforcement) Rules, 2002)

Possession Notice (for Immovable Property)

Wheseas, The undersigned belrg the aulhorized officer of Aditya Birla Finance Limited Having
Branch Address at @ 3rd Floor, G5-Trade, Centre, 534-536, Nemi Sagar Colony, Vaishali
Magar, Jalpur-302031, under the Securilization and Resonstiruction of Financial Asseds and
Enfarcement of Securily Inberast Act, 2002 [54 of Z002) and Inexercss of powars confemed under
Satlion 1312} raad with Bule 3 of the Sacunly Inberasl |Enforcemant) Buas, 2002 fzzued a
demand nofice dated 16.07.2024 caling wpon the bormowers namely Mes. Kanchan Bhati, Mr,
Balkishan Bhati, Mr. Pramod Bhatl, Ws Baba Ramdev Dairy through its Proprieter (o repay
ihe amounl menliongd o {ka nolice being RS 51,88, 316.18): (Rupess Fifiy Ona Lakhs Eighty
Nine Thousand Three Hundred Sigteen Paisa Sixteen Oanly) within B0 days from the date of
recerptof the sald notics,

T Barrawers hanving faded i repay 1he ameund, noteca 15 haredy grean 10 the berrowars and (ha
pubdfic i general thad the tndarsignad has taken Symbokz Possession of the prapary descrbed
herain below in 2xencisa of the powers confermed on himvher under Section 144} of the ssid actezd
with rue & e Security Inlenest (Enforcement) Rules, 2002 on his 23 day of Septembar of the
year 2024.

The borrpwers in particular and the public in genaral s hersby caulioned not to deal with the
property and any dealings with e property will be subject to e change of the Aditya Birla Finance
Lirnilead for an amourd of Rs. Rs 51.89,316.16/- (Rupees Fifty One Lakhs Eighty Nine Thousand
Three Hundred Sixteen Palsa Sixteen Ondy) and interast therson

The borowars aflention is inntad b the provisions of sub-saction & of Section 13 of fhe act, i
raspect of trme available. o redesm the secured assels

| Description of the Immovable Property !
All that peri and parcel of the Prooeny - P Wo-d5, Khesara No-20, Millage-Kudi Bhagtasm
Jodhpor, Rajasthan 3420057, Mosth-30 Fee!t Read, South-Other Land, East-Pno-44, Wes-P =46
Date: 23092024 Authorized Officer
Place: Jodhpur (Aditya Birla Finance Limited)

FORM B
PUBLIC ANNODUNCEMENT
{Regulation 12 of the Insoivency and Bankruptey Board of India
Ligquidation Progess) Regulations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF
JAIN TIMEBER CO PRIVATE LIMITED

Notice is hereby given to the General Public
that the company proposes to make
application to the Central Government
under section 13(4) of the Companies Act,
2013 seeking confirmation of Alteration of
Memorandum of Association of the

5. No. Parliculars Detaiks . . ;

! . e e e e e e Company in terms of Special resolution

1. | Mame ot corporats dettar JAIN TIMBER CO PRIVATE LIMITED passed at the Annual General Meeting held

R | hain Ef-Timccrpcuisioer”-OF "icoe sl Z-(e- R on 26" day of September, 2024 to enable

3 ' :EIE;ELHI.HUI:FH!MI;I' cosparate debior| ROC Dulhi tohﬁ Cc;mpaf?&/ct-? chﬁngte ‘i‘tgt ﬁegi?ﬁatied

| | .E:IHEIZIDMEEI.'TEQIEIZE‘-'EU | o o ) Pr;céee;to]m elhi”to ateo ar
4 Corposate Idenfily Mo, [ Limiiled | U7 4895001801 PTCI44061 ! . -

Liability Jdentificasion No. of corporate Any person whose interest is likely to be

debior affected by the proposed change of the

5 | Bckdress of the |::.;i$I_|:-r.|:'|1 afice :|r|:I.F-1."-'.‘:'-‘.I-:|._:.:-:Ii|:||1: Pask. Rofilak Foad. N;uu_;l.-:_ll_ . RegiSteI'ed office of the Company may

principal - affice {if any) of corparatn | D, India, 110017 deliver or cause to be delivered or send by

dubsor Registered post of his/her objections

E Date of closure of Ingelvancy| 24-09-2024 supported by an Affidavit stating the nature

of his/her interestand grounds of opposition
to the Regional Director, Northern region,
B-2 Wing, 2" Floor, Paryavaran Bhawan,
CGO Complex, New Delhi-110003, within
fourteen days from the date of publication of
this notice with a copy of the applicant
company atits Registered Office.
By order of the Board
Argosy Overseas Private Limited

Besohution Process
7 Liquidastion commencemsnt daba of| 25-089-2024
| corparaiedebbor |
B faame amd regeasration number of e M Shadch Malis Anjum
msohiency  prolessional acling a5 (BBLTPA-O0CTPA-RGa-H- 0021 1,/ 2018201 849 #3163
| firguidator | {AFA valid uplo 16-11-2024)
] fuldrass and a-miall of thea liguldator, 85| Addrass; &-34 Lower Ground Floar, YiEas Pun, Raw
reqisiered with ihe Goard il 110018
| 3 _Ertla_il::i,;ll .as:'lill_l'u:l.':'.]rn_ilr_["uai CHm_ ]
T Address and e-mall 1 bo used for| Address; -4, 2rd Flooe Ceniral Marksd, Laipat Magar
corraspondance with the liqusdator 2, Dalhi-110024
Email: iaintimber Squidasiandpgmall.com
1 Lastdate for submission of claims 25-10-2024

Sanjay Tyagi
Director
DIN: 10307279

Ajay Kumar Srivastava
Director
DIN: 08596070

Molice & hanehy gaven (ks the Malional Coempamy Law Tribunal, Court ¥, Hew Dalhi Bench has ordered
the cormemencament of liouidatan o the J&IN TIMBER CO PRIVATE LIMITED an 25-09-2024.
The sizshoiders of JAIN TIMBER CO PRIVATE LIMITED are hereby called upon to submif their Caems

Place: New Delhi
Date: 26.09.2024

....... PETITIONER

wiEh proat on or bedore 25-9 0-2024, todhe lgusdatar at the addess menioned aganst tem No, 10

The francial crediors shall submit ther claims with proof by eleciroric means only. All other cradilors
riky ST THE e clasris with the proal inperson, Iy past or by eleciomc means,

Submission of false armisleading proof of claims shall #tract penallies

Date: 2H-09-2024
Fiace: New Delhi

Mr. Bhaikh Malis Anjum
IBEI Reg, No, : 1BETPA-DOG/ PN FCAR-N-MZ211/2018-2001 91 2363

=
&)

(@) pnb Housing

REGD. OFFCE - STH FLOCR, ANTHINSH BHAMAN, 22 (2 NVARG, NEW DELK 861, PH: Q12305 2305717, 4, Websiia: wwicgmbbousing.com

Flnance Limiies BRANCH ADDRESS: Ground Floor, Sec-3, Noida, Uttar Pradesh-201301.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Lid. under the Securitisation and Reconsiruction of
Financis! Assets & in complisnce of Rule B[1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred undear
saction 13{12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued dernand nofice's on the dabe mentonaed agam st each
acoaund calling upan the respective bomowesr's to repay the amount a5 mentioned against eech acoound within 60 days from the dale of nofioels)/
daba ol racaipd ol the saed nolicals.

The barrower's having failed to repay the amount, nolica is hareby given ko the barrower’s and the public in general thet the undersigned has taken
possassion of e propartyies descrbed barein balow inexencse pawars confarmad an Rimiber urder Section 1304} of the saxd Act read with Rule 8 of
the said Rutes.on the dates mentioned against each account

The borrawar/s in particulas and the pubic in genaral i hesaby caiillonad nol 1o deal with the properbyias and any dealing with the propartyhies willbe
subjectio the charge of PNBE Housing Finance L1d,, for the amaunt and interest thereon &s per lnan agreemend, The borrowers” attention | invited
to provisions of Sub-section {8) of Secticntd of the Act, in respect of time availabla, to redeem the secured assets.

5 Loan Mame af the Demand Amoumnt Date of Description Of The
Mo, f BT Bosrower!Co- Modico Outstanding Passession Property Morigaged
Mo, Barrower!Guasantor Data Takan
1. 0a Mr. Sandeep 04,06, 2024 Rs.9,51,994.14 23-09-2024 | &8 That Part And Parcel O Plot Mo

G6BG0002082 | Kumar Singh &
B.0.: Noida |Ms. Anju Singh

{Fupees Nine Laos Filty One
Thousand Mine Hundred Mnety
Fouwr and Fourieen Paisa Only)

Due as on 04.06.2024

{Symbelic) | 51613, SF Seclor - 5, Vasundhra,
Ghaziabad, Uttar Pradesh-201001.

PLACE:- NOIDA, DATE:- 27.09.2024 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

SYMBOLIC POSSESSION NOTICE

1cICI Bank

Branch Office; ICIC| Bank Limited Plat MNo-23, Shal Tower, 3rd Floar,
New Rohtok Road. Karol Bagh, New Delhi-110005

AXIS BANK | Retail Lending and Payment Group (Local Office/BranchlcAzis Hatsa,
A |anar-i', 2nd Floce, 14, Secior-128, Noida Expreszway. Jawpee Greens

Wishioan, Moide-20731, ULP. Axs Bank Lid., Jrd Floor, Gigaplex, NPC - 1, TTC Industrial Araa,
WMugalsan Road, diroll, Mavl Mumbal - 400 708 Reglstered Offlce; “Trshu®, 3ed Floar Oop
samarieshwar TempleLaw Gandan, Ellishndg e ARmadsad - 380006,

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Motice for Sale of Immovable Assais under the Securitisation and
Reconstruction of Financial Assels and Enforcement of Security Interest Act 2002 read

with proviso to Bule 8(6) of the Security Interest (Enforcement) Rube, 2002,

Mobice |5 hereby given b the public in-general and in padicular fo the Bormowenls) and
Guarantons) that the below described mmovable propery & morgagedicharged b the secuned
cradilor, the physical pessession of which has been taken by the Authorised Officer of Securad
Craditor wil be soid on “As is whera is" | “As is what is” and "Whatever there is” on 16-0ct-
2024 for recovery of Rs. 34,51 956 [Rupees Thirty Four Lakh Fifty One Thousand Mine
Hundred Fiffy Slx  Only) dues as on 03.08.2024 with fulure inferest and costs due 1o the
sgcured credilr MR, KEWAL KRISHAN & MRS, NEELU RAINA in Loan No.
KEXXERANNAN 2438, Pleass refer the appendad auclion scheduls for necessary details:-

KNOWN ENCUMBRAMNCES { IF ANY) | No

The Authorised ICICI Bank Officer under the Securitisotion, Reconstruction of Finoncial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) recd with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Maotioes to the berrower(s) mentioned below, te
repay the amount mentioned in the Motice within 60 days from the date of receipt of the soid Notice

Having folled to repay the amount, the Metice (5 issued to the borrower and the public in general that the
undersigned hos token symbelic possession of the property described below, by exercising powers conferred on
him'her under Section 13{4) of the said Act read with Rule B of the soid rules on the below-mentioned dates. The
barrawerin particular ond the public in general are hereby cautioned not to deal with the property. Any dealings
with the property will be subject to charges of ICICI Bonk Limited.

Sr. Mame of the Description of Property/ Date of Demand]  Name
N, Borrower(s)/Loan Date of Symbalic Possession Matew nognt] - of
Account Number Motice (Rs) Branch
1. |Vipul Sharma! Ruchi Bhardwaj/ | Flat No,412, 4th Floor, Grond Fort, Shastri | Moy 07, 2024 | Agra/
LEAGRODD03463122/ Puram, Agra, Uttar Prodesh- 282001/ Re. | Lucknow/
LBAGRODD03465113 September 25, 2024 £7.24 814~ | DelhifNCR
2 |Vinay Kumar/ Gudiya/ Rajendra  |House On Plot No.24 B, Khasra Mo.18, June 15, 2024 Agra
Singh/ LBAGROQD0S 138392/ Sainik Magar, Mauza Dauretha, Agra- 1&125‘__&3[:‘.
LEBAGROODOS138394 282007/ September 25, 2024 L

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold ofter 30 doys from the date of publishing this Notice, as per the
provisions under Bules B ond 9 of Security Interest (Enforcement) Rules Z002.
Date: September 27, 2024

lace: Agra

Sincerely Authorised Signotory
For ICIC] Bank Ltd.

POSSESSION NOTICE - {for immovable proporty) Ruls B={1}

Wheraas. thiz undeesgrad being the Suthonzed Officar of IFL Home France Limited {Fomerty knoan a8 Sndia Infioling Housing Finanae Lid ) {IIFL HFL)
under e Seculission and Recorstrucion of Financsd Assels and Enforpement ol Securiy Inferest Aot 2002 and in sxergss of powers Loevlamed undsr
waction 1312 read with Rula 3 of thie Secyurily inderes| [Entance mend] Fubes 2002, o Demand MoSon was Ssued by Haeduihanised Officer of e campny o
the bormowers ! oo-boerowars meEnbaned harein baiow bomepay tha amount mantionad in tha niotica wathin B0 days from the dabe of racsept of the sad nohcs
I& borrveas Riaing taded 0 rasay the amounl notios 8 hemty given o the bamawer and the publc ingenaral thal heundersigned has [BEen passess0n
al tho progarty desoried hensn below inasemise of powens confered on him under Sadion 134} of the g Al rgad weith Fule 8 of $a wsid nies, The
bigrower in particular and the putio in general Bre neneby caationsd not 1o daal with the proparty and any daalings with e propeety will b= subject o iha
ﬂ‘lﬂ'EE'Lf'Z. L HFL for an amcun &% manionad hensn wides wilh inlensl herson. “The bormewars aenbon |5 iviad 1o provisions of sdb-sechon (8)of
sexction 13 altheAct, I lhe bommens chears the dues af the *IIFL HFL" ogedhar weth afl costs, charges andenpenses incumad, at any fima bafoms e dats fued
forsale i:ur‘.-ir;srer. e sacured assets shall notbe 5ok or tramsdamad by “IFLHFL" and o further steposhal ba lakan by “IFL HEL tor ransfer or safe ol e
i ] B saly

Hama of the: Borvawersll Degcriplian af secured aaset (immaovable property) Tatal Cutstanding Dute of |Diate of
LU Al fhal piete and parosl of Buit-up First Floar Out OF 581 + Uppr Oues (Rs.) Demand) Posse
M, Manc) Chasda, | Ground Flaor+ 3 Floors | Frant Leit Side 'Without Raof Righls On|Prospect IL10013181 Rs, | Motice | ssian
Mirs. Anita Chawla | Propery Baarng Mo, R-116, Oul OF Khasra Mo BO15 Silualed |n | 1045558,00- (Rupeas Ten Lakh | 02July- | %4-Seg4
{Prospect No. | Tha Revenue Estae Of Yillage Hastsal, Delni State Detre, And The | Forly Five Thousand Frva Hurdred | o024 | 2p24
}tlgu?%;gﬂ' Colorry Knawn As Mohan Garden, In Bleck R, Uttem Magar, New ?Tﬂﬂﬁ%ﬂwrﬁ Gﬂ?ﬁﬂ;ﬁ;%ﬁ"
0} | Daibe-110058  Arca Admeasuring (in 59 FLi: Property Tvoe: |I|iu S T Lai;:i'l ¥ Tromed
Carpat_aran. Supar_buit up area Proparty Aree: 400 00, 45000 Eight Huridrad and Kire Only]
hir, Ajay Kumar | All that plece and parcel of Built Up Upper Grownd Floon without Roof| Rg, 343458685.000- (Rupaes Twansy| 10-July- | #4-Sep
Sanhianwsl Rights . Built on Portion of Piot beaning no. 54, out of Khasra no 5521, | Faur Lakh Thity Ore Thousand Fee| 2024 124
Mg, Poa Sigabd al Vilkage Hastsal, Colomy knirwn as Mohan Ganden, o Block | Hundred and Sikty Free Orily) &
{Prospeci No. | §.2  Umam MNagar, Delhi'; 110050 Ares Adimeasunng n Sq. FLY
ILY01449€} | Propey Type: Land Avea . Super Bulll Lip Area , Camped Aroa
Proparty Anaa; 540 00, 488 00, £47.00
Miss, Sanjana | Al that plece and’ parced-of Porfon of Second Ficor, Fronl Side | prospect IL10342687 Rs, | 15-July- | 25-Sepd
Mrs. Sarasn | wihoul RoodTamaca Rights i Bult Up Property No 14 | Saleabie Ama | 24,31,448.005 (Rupees Twenly | 2029 | ooog
Ffl":"i ch Mo, ad Measunng 450 Sn Fioud of Bhasa Mo 181 | Siluaked in the | Four Lakh Thrly &'I.‘! THolUSar -
THIRET & | Renvmnun Extate of Vil Hastsal Cokery Brnown Vikes Magar | Block.E | | Pour Hundeed Forty Elghl ':"'11 |
IL1034564E) Uttarn Magie, New Dadhi- 100055 AN that piece and parcel of Porfion Prospect ILi0J48640
af Second Flaor | Back So% withoul RoolTerace Rights in Bull Uyp E*-TF- 9-73?#”1_[' 'Eur;f*-‘t
Prapenty Mo 14 , Salaable Area 59 Messuring 450 5q. FL, autof Khagm | 5 80220 23RN LT E
No 191, Sludlad n the Revenua Estale of Vil Haatsal | Colony Knoan | gz e dri o
Vikas Magar, Block-E | Utiam Magar, Mew Deki-110059 4

For, fufer detals pleasa conlas to Authorised Officer at Branch OfficecA- 106 & 8-10 Ind floor, Moida:Sact 6, Meida, Gawgam Budh Hagar -
208304, 3030E. Upper Ground Floar. Shivaji Marg, Mew Dathi - 1900950 Conporate Offica; Plod Mo 88, Pheza-f, Udyog Viher, Gurgaan
HEryand. piage: Dalki Date: 28092024 Sdl- Autharised Oficer, For IFL Home Flnancs Limlted

-=findiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
= Home Loans REGD: OFFICE:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002

Branch Office : 173, Nehru Nagar, First Floor, B.S.M. Chowk, Roorkee - 247667, Plot No- 57 To 60, 2nd Floor, Kamla Nagar (Above ICICI
Bank), Red Square Market, Hisar- Haryana, Pin- 125001

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Wharags, Tha Urdersigned Beng The Authorised Officer Of The India Shalier Finance And Corparation Lid, Under The Secuntisaton And Reconstruction O
Financial Agsaats And Enforcemnent |secunty] Inferast Aol 3002 Ared n Exsrcise OF Power Corlerred Uindar Sactian 13(12) Raad With Rule 301 The Security
Inferas! (erfarcamant] Rules, 2002 iswied O Demand Nalica On Tha Dale Moted Againgt The Acsourd A Mentionsd Hereinatler, Caling Lipen Tha Bosrgwser
Anddfso Tha-Lramar Of The Propary/suraty To Rapay Tha Amound Wishin 80 Days From Tha Date OF The Said Motice. Whereas Tha Owner OF The Proparty
Ared Tha Chiher Having Failed To Rlepey The Amouns, Motica s Haraby Given To The Uinder Moled Borrowars And The Poblic In Ganerst That The Lindarsigned
Has Taken PhyslealSymbalic Pozsasalan O The Propestyies Dasedbed Herein Below In Exerctse Of The Powars Confierrad On Him'her Under Section
13{d ) OF The Sael Aol Read With Rules-& & 200 The Said Rides On The Dales Menlionad Aganst Each Accounl. Now, The Bormmar In Baricular fnd The
Pusikc In Genaral 15 Hereby Caiganed Mok To Desl With The Properyies And Any Desabing 'With Tha Propertaies Wil Be Setjec! To The Charge OF india Shalter
Fnarce Corporation Lid Far&n Amaunt Mentioned &5 Balow Ard Imtarest Tharaon, Costs. Bl

NAME OF THE DESCRIPTION OF THE CHARGED DT. OF DEMAND NOTICE, DATE OF
BORROWER/GUARANTOR IMORTGAGED PROPERTY(ALL AMOUNT DUE AS ON POSSESSION
(OWNER OF THE PROPERTY) THE PART & PARCEL OF THE DATE OF DEMAND NOTICE
& LOAN ACCOUNT NUMBER PROPERTY CONSISTING OF)
1. MR./ MRS. DEEKSHA All Thal Pigces amd panoel al proparty beanng a plod | Demand Mohoa Dated 07 102015 | 25-Sap-2024
W /0 SUDHIR KUMAR of fand agmeasuring total area 12580 sg Festor |Hs. 1707390.14)- [Rupess| (Physical
Z. MR.f MRS. SUDHEER KUMAR | 1617 0. Mirz beanng at house (ex regisler no old | Seventeen Lakh Sevan Thousard | Possession)
Both At: 57 New Adarsh Nagar, TEH aned raw 53 sihuated ﬂnmla.kpdrlat-!'puraﬂcar Thees Hundred Blinaty A
Haritdwar Roorkee-247667 Uttranchal hadoad {Bdarsh H:!-g:‘lrf- WEnin e il ol rAEE! | Fourlean Paisel  Duas As On 31-
LOAN ACCOUNT NO. figam morkee pergara & fahsil Rookes, DSl | $0-2019 Togesher With  Inderast
CLA100003327) Handwar, Bounded as - East- House of aharmvesr | From 01-11.2019 And  Othar
singh dhiman West- House of Ravindra Kumar, | Charges And Cost Till The Dale OF
Marin- Rosd 116 Fast wide, South- House of THEPE}WEN.
Otk
1. MR./ MRS. JUNEJA H All Place And Parced Of Khewal Mo, 88, Khata Mo, | Damand Motica Daded 10.07.2024 | 24-Sep-2024
Z, MR,/ MRS, Sahil Duhan 81, Total ladadi 2 Kanal, 8 Mark, part of Gair Majroa | Re. T43888 0/ {Rupees Saven [Symbolic
3. MR.f MRS. Pankaj 4113, Bagdar 14 Mawle 7 Sarsal, Waka Rakba L.1H‘-F|||:!,' Threa Thousand E_pghl Possession)
All Abowe AL House Ma 633 VPO Farsla, Tensi -klana, Districi-dind, Harana — | Hundred Eighty Exght and Thirly
Karela Teksil- Julang Distact-Tind, 126901 BOUNDARY:- EAST- House Of Ramash & | Mine Only) Duebs On 08-07-2024
Haryara - 126101 Ram Mehar, WEST- Gali 23 FL. Morih- Plat Of | Togethar Wih inberest From 10-
Also AL Khewat No. BE, Khata No.91,| Jasmer, Soulh- Plotcd Om Singh 07-2024 And Other Charges And
Wakas Rakba Karels Tehsil Julanadd, Cost Tl The Date: 0F The
Haryana - 126101 126101 Haryana Payy mienl
LOAN ACCOUNT NO. LAHSCLLONSOOODOSDS0719/AP-10117195)

PLACE: Roorkes, Jind DATE: 28.0¢% 2024 For India Shelter Finance Corporation Ltd (Awthorized Officar)

FOR ANY QUERY PLEASE CONMTACT MR. SUDHIRTOMAR {+31 D184 60101)

ADITYA BIRLA FINANCE LIMITED

ADITYA BIRLA Registered Office: Indian Ravon Compound, Veraval, Gujarat - 362266,
Branch Office - 12" Floor, B Teck Park, Nirlon Compdex. Mr Hub Mall Goregaon (B},

CAPITAL
TG ¢ Mumbsi - 400 03, MH
DEMAND NOTICE

UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 {"THE ACT") READWITH RULE 3 OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002 ("THE RULES")
The undersigned being the Authorized Officer of Aditya Birla Finance Limited (ABFL) undar the Act and in exercize of powers confarred
under Sachon 13012] of the Act read with the RAulé 3, issuad Darmand Motica{s) under Sactor 1302} of e Acl, calling upon b lollowing
borrowers] fo repay the amount mentioned n fhe respacive noficels) within &0 days from the dale of receipt of the said nofica, The under-
signad redscnadly Dalievas hal borwer)s) sian anodng ha sarioe oF [he demand nobce(s), thanlonm e sanice o nobee 16 beng aladed
oy attixaion and publication s per Rules, The contants of demand nolice(s| are extracted harein helow;

Inconnachon with the sbave, Notice is hereby given, ohca again, i the said Bormower's / Legal Hearfs) / Legal Representativels) 1o day e ABFL,
within 60 days from S date of the respacive Nofice’s. the amound indicated herain below against their respesclive namas, tagethar with furihers
ntenost as detaled balow from te spectve dates mentoned besow in column (d) till the date of pewment.and / or realisation, read wih e
Foan agraamentd and alher documantzhwritings, i any, exaculed by the said Borfowers. Az sacurily lor due repayment of the loan, the following
Sacured Assetis) have bean morigaged 10 ABFL by e sed Bormowars respeciively

94, $

1 b
FROTECTING  @RE

8r. Mame of the Borrower(s) & Demand Nolice o
Mo, Loan Accounl Number Date & NPA Dale Description of Immovable Property
. 21.09.2024 Al that place and parcal ol the Housa Bufl an Part al Plol
;' E,::g ;::.;??Lf;ﬁ L‘:ﬁ:ﬁ;ﬁf _r;ﬁﬂ;’m & No. 148 Comprisad I Khasra Mo, 1138/1-8 Min, Having
s . ¢ 03.08.2024 Area Megsunng 1200 8q. FL Le, 111,524 3¢ Mirs. out of

. Ashok Kumar Yadaw, 5o, Dushasan Sagh

ich Com 0y 5g. Ft. 8., 74348 5q. :

, |8dd. 1 10-A, Kaushalpuri, Khargapur, Lucknow iobing I':m":h [ Dﬂilm'_:lEdﬁ Ed:E Er’!’ e M._q i _M"E

i Hih e, : : ; Dues Amount | Situated At Villege-Alinagar Sunhara, Wand Sdnofni Magar,
« 226010, Ukar Pradesh. Also AL : D#E4E, Mear o n b i : =

Fed Rode Schiach. Tillekors. B Bacam. Ludkine Tehsil Sardgjini Magar, Lucknow — 2265018, Utlar Pradesh And

998017 .Li|'.d.l't|:'rc.ll.‘|l='ﬂl thodide, 2 ! Rs. 2501265~ |is Bounded As Under : East : House of Subhash Tiwan,

4 as an 14.00.2024 | West 1 Parl ol Plol No, 148 of Shalini Yadazy Norkh @ 20 FL

Loan Account No, ABLNWSTS000000570081 Wide Fioad. South * Ftet-ot Mahesh Shasms

With turlber inleras!, addiional Inferas! al the rate as more parliculany slaled i respacinve Demand Nobces daled mentionad abowve, madeanial
EXPENSEE, costs; charges eto incurred bl the dabe-of payment andior realizafion, If the seed Borawer's shist fail 1o make payment o ABFL as
alorasaid, then ABFL shall procesd against the above Secured Assat{sMmmaovable Proparty (e2) under Seclion 13/4) of the said &ct and the
apilicabia Rulgs entirely ai the risk of the seed Borrowers/Legal Heirjs)Legal Represeniaiive[s) &3 o the costs and consequences

The said BomowersiLogal Hemls)iLegal Regrasentalivals) are prohiited under the said Act %o ranster the alotesaid Secured Assatjs)
Immecrvaabie: Property|ies], whether by way of sale, feasa or athenwize without the prior watlen consert of ABFL. That pleass nole fat this is a
final notica undar Section 13(2) of the Sacuriti zaton and Reconstruction of Francia Assels and Enforcerment of Secunty ineras Act, 2002 |54
of 2002} Headless fo say, thal ABFL shall be within itz right fo exercise any or afl of She nghtz relemed to abowe aganst the barroweris) anfirely
al thair nek, rasponsbilily and costs. Sl

Place: Lucknow, Lidar Pradesh
Date : 2709 2024 Authorised Officer, ADITYA BIRLA FINANCE LIMITED

RESERVE FRICE [INRS.) R5.23 74 247/ (Rupess Twendy Three Lakh Seventy
Four Thousand Tes Hurdred Forty Cma Onby )

EARNESTMONEY DEPOSIT(INRS.) | Rs. 2.37 424 10/-[Rupees Two Lakh Elghty Four
Thousand Oaly) through DOVPO in Favar of "Axis bank
Itd." payabla 21 Delhi

BIDINCREMENTAL AMOUNT Rs. 10,000/ [Rs Ten Thousand only)

LAST DATE, TIME AND VENUE FOR | Till 14-0ci-2024 |atesl by 05:.00 PM. Axis House,
SUBMISSION OF BIDS / TENDER | Tower-2, 2nd Floor, 114, Sector-1Z8, hoida
WITHEMD Expressway, Jaypee Gréens WWishitown, Noida-
201301, ULF addressad i Mr. Mukesh Singh

ﬁ'ﬂﬂ"f‘_ﬁhf!!?{mnm SHELTER FINANCE CORPORATION LTD.

REGD: OFFICE:- Plat-15,8th Flocr, Sec-44, Institubonal Araa. Guregram, Haryana-122002
BRANCH OFFICE : NoAB4/95, 151 Floor, Shiv Gaun Praza Akhaliva Vikas Yosana Jodhpur - 342001

DATE, TIME, AND VENUE FOR |On16-0ct-2024, betwoen 11.00 A Mand 12.00 Maon.
PUBLIC E-ALUCTION with unlimited extensions of S manutes each at web
partal hifps:www bankeayclions.com

e-auction tender documents containing e-auckion bid
farm, daciaration abe., are availahle in the wabsite of

fhe Service Provider as mentiored above,

SCHEDULE - DESCRIPTION OF PROPERTY
Commercial Shog Na. 129 On Firsd Floor, having supper area 320 gq. ILiAppeax 20,72 Sq. mir)
with covared area 184 5. 1L (Approx 18.02 Sg. mbe ] in tha commercial sibe construcled wnder
the name and style as " Panchesl Squana’ 41C-3 in The Township Known As Crossing Republic
Dundahera, Ghaziabad, U.p. East: Road-30 Mirs, West Other Propery. Naorth: Other Property.
Zouth: Road-45Mirs
For detailed terms and conditions of the sale, please refer to the link provided In the
secured credifor’s website i.e. hitps/iwww.axisbank.com/auction-retail and the Bank's
approved service provider WIS C1 India Private Limited at their web portal
hitps:/enww Bankeauctions.com,
The auchan will ba conducked onling thraugh the Bank's approved service provider W's.C1 India
For any other assistance, the iniending bidders may contact Mr. Mukesh Singh, Mobile, No.
+51-887301 5430 Authorized aficer of the Bank during office hours from 10a.m. fo4:00 pom

Date-28-08-2024, Place- Noida Sdi- Authorized Officer, Axis Bank Ltd,

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Wharaas. The Undersigned Being The Autharsed Officer OF The India Sheter Firance And Canporation Lid, Urder The Secunbsation And Reconstructon Of
Financiat Assests And Enforcement {secunty] Interast &cl, 2002 Ard In Exarcise OF Power Corferred Uindar Saction 13(12) Rasd 'With Rule 3 Of The Securily
Intarast fanforcamant) Rulas, 2002 issued & Demand Nolice On Tha Dale Moled Against The Accound &s Mentioned Herginafler, Cafing Uipon Tha Bomowe
Anel Ajso The Cwner OF The Propersurely To.Repay The Smount Within B0 Days From The Dale OF The Said Nolice. Whensas The Owner Of Thie Property
A Thee e Havr;l Falied To Bepay The Amaund, Motce B Hereby Given To The Uncer Nobed Borrawers And The Public i Garenal That The Undersgnesd
Has Taken Physical Possesgsion Of The Propertyias Descnbed Herein Balow In Exarcise Of The Powears Confermed On Himdher Undar Secticn 13(4) O Tha
Seid Act Read With Rules B & 9 0f Tha Said Ruias On Tha Datas Menlionad Agains: Each Accound. Mow, Tha Bamower In Paticudar And The Pubkc In General
I5 Henehy Caulicnad Mol To Daal Witk The Propartyies And Any Dealing With The Propechoies Will Ba Subject To The Changa OF Inds Shelter Fnanca
Camporation Lid Forbndimaurd Manboned As Bakow nd Inferes! Themson, Costs, Ele.

Mame Of The Bomower [ Guaramtar Description Of The Charged / Mortgaged

[ Cwner OF The Property ) & Loan Property | & The Part 8 el Of The

Account Mumbsar Property Conslsting OF)

Date OF DEMAND NOTICE Date Of

AMOUNT DUE AS ON DATE OF
DEMAMND NOTICE

Akhe Karmwar & Ladhu Singh RESIDE AT; Ploti &ll Pece And Parcel Of Properdy H Mo 02, [DEMANDNOTICE 1405 2023

Mo 2 Jagdamba Kirara Storelagdamba Shramik| Khasrs No 1034740, jagdamba colony, Mai|Rs. 755576 [Rupees Sevan Lakh Fifty

Bastl Ke PassBasri Ind Phase, Jodhour 3-123&1“:,“”-'. caleny Basnl Jodhpur, Todal lend area|Five Thousand S Hundred Sisteen

Rejssian, Also at - H No 02, Khasa Nolysg 8 sovards BOUNDARY:. Easte Hao-1,|Ony) Due As On Wt Sep 2023

UGS,  [Aganinbia cokony( eam iasiha |West-H no-03 North-Rasta 50 Feat South-H| Together With Intsrest Fram 158 Sep

| no-22

MNai Dart oolany Basr Jodhpur 345001 ; _
Loan Account No, 2023 And Othar Charges And Casl Til

LAJMCLLONS000005027380 | The Diabe Of The Payment
FOR ANY QUERY PLEASE CONTACT Mr, Surendra Singh | 09209095689} & Mangi lal {08955406667)

Place : Rajasthan | Date: 28.00.2024 (AUTHORLZED OFFICER) INDIA SHELTER FINANCE CORPORATION LTD

22052024

{,} Chola

Enter a better life

Cholamandalam Investment and Finance Company Limited

Corporate Office: " CHOLA CREST ” C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110
005 Contact No: Mr. Srinivas V, Mob.No. 9643344410

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam Investment and
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited. The Secured Assets will be sold
on“Asis whereis” “Asis what is”, and “Whatever there is” basis through E-Auction.
Itis hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

Account No. and Name of borrower,
co- borrower, Mortgagors

S.N.

1. | Loan Account Nos. XOHEEDL00001409651

1. GULSHAN KUMAR

H NO. 1757/14, SHASTRI NAGAR, ASHOK VIHAR
DELHI-110052

2.CHINTAN KALRA

Date & Amount |
as per Demand
Notice U/s 13(2)

19-06-2019
Rs.1,20,34,993.53/- 1757/14, AREA ADMEASURING 52.67

E-Auction Date and
Time, EMD
Submission Last Date
Inspection Date

Reserve Price, Earnest |
Money Deposit &
Bid Increment
Amount (In Rs.)

Descriptions of the
property /Properties

PROPERT BEARING MUNICIPAL NO. B-

H NO. 1757/14, SHASTRI NAGAR, ASHOK VIHAR
DELHI-110052

WSPPTISRRRRrI SQ.MTS (63 SQ.YDS ) SITUATED IN THE  Rs.49,50,000/- 17.10.2024
H ABADI KNOWN AS SHASTRINAGAR, DELHI|  Rs.4,95,000/- at 11.00 a.m to 1:00 p.m
PHYSTCAL | (EXPECT 2NDFLOOR) Rs.,10,000/- 16.10.2024, 10.00

am to 5.00p.m
As per appointment

1.ion-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030),

Ms.Procure247, (Contact Person: Vasu Patel — 9510974587.

2.For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take

part in e-auction.

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

Place: DELHI, NCR Date : 28-09-2024

Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limite

financialexp.epaptin

A AXIS BANK LTD. [Possession NoTice|

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power
conferred under Section 13 (2) read with Rule-8 of the Security Interest (Enforcement) Rules, 2002 issued
Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having failed to repay
the amount, notice is hereby given to the borrower's mentioned here in above in particular and to the public in
general that the undersigned has taken Possession of the property described herein below in exercise of powers
confer on him under section 13(4) of the said Act read with the rule 8 of the Said Rules. The borrower’s mentioned
here in above in particular and the public in general are hereby cautioned not to be deal with the said property
and any dealings with the said property will be subject to the mortgage of AXIS BANK LTD. for an amount
together with further interest incidental expenses, costs, charges, etc. on the amount mentioned against each
amount herein below. The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions
of sub-section(8) of section 13 of the Act, in respect of time available to redeem the secured assets.

Amt. Due as per
Demand notice

Date Demand notice

Possession Date

Rs. 20,11,543.00
as on 02.02.2022

Name of the Borrowers/
Guarantors/Address

Description of the charged/
Mortgaged Properties

Mohammad Zeeshan (Borrower) S/o|Land/property admeasuring 94.06 Sq. mir
Sh. Mohammad Shahid, Gulzar Fatmalsituated at H.No 10, village Partapur, Jeevan

Chauhan (Co-Borrower) W/o. Sh. Sahai, Bareilly. UP-243001 Which in the name + interest
Mohammad Shahid both R/o munshi of Mohammad Zeeshan. Bounded as: East - | & other expenses
Nagar, Near J.B.S. Gym Bypass Road Rasta 40ft Wide, West - House of Mohd Farid 02.02.2022

) N ’| Salmi, North - Rasta 40ft wide, South - House of 23.09.2024

Pilibhit Bareil ly UP- 243122

Miraz. Physical possession

Rs. 2644465.91

Mr. Viresh Kumar (Borrower) S/o Sh. |Land/property (residential/commercial)

Laxmi Narayan R/o-1. 451 Kha, Ashok | Admeasuring Area 52.31 Sq. Mt. Situated At Rs. 27452.44
Nagar Pipal Ke Pass, Ashok Nagar | Mohalla- Ashok Nagar, Kasba- Kasganj, Pargana- | a5 on 29.05.2024
Sarkari Aspatal, Rajput House Tent, |Bilram, Tehsil & District- Kasganj, Uttar Pradesh, + interest
Kasganj, Kasganj, UP, 207123, R/o-2. | 207123, In The Name Of Mr. Viresh Kumar. & other expenses
Mohalla- Ashok Nagar, Kasba- Kasganj, | Boundariesas Per Valuation Report: -East -

Parganabilram, Tehsil & District | yoyse Of Harvesh Ji, West - Rasta 9 Feet Wide, 29.05.2024
Kasganj, Uttar Pradesh, 207123, Mr. | North - House Of Babu Ram, South - House Of

Laxmi Narayan (Co-Borrower) S/o Sh. Poonam 25092024

Cheda Lal R/o Ukurri, Salempur Veevi,
Salempur Veevi, Salempur Bebe,
Kasganj, Uttar Pradesh, 207403

M/s Munna Babu Trading Co.|Land/propertyl (residential / commercial) Covered

Rs. 2997432.00

(Borrower) Add. Amanpur, Amanpur, | Area 471.51 sq. mt, situated at Etah Sahawar Rs. 84444.48
Kanshiramnagar, UP, 207241, Through | Road, Bankey Dadwara Amapur, Pargana shawar, | 45 on 12.06.2024
lts Proprietor Mr. Munney Khan, Mr. | Tehsil- Kasganj, District- Etah, Uttar Pradesh, + interest
Munney Khan (Proprietor) S/o Sh. 207?41, In The Narpe Of Mr. Iklakh Khan, Mr§. & other expenses
Mohammad Saddiq R/o Amapur Nahid Begum Faruki, Mr. Sadqam Husain Farukl:

. '| Mr. Mohammad Ahmad Faruki And Mrs. Sarvari| 12.06.2024
Jawahar Nagar, Kasganj, Amanpur,|pgequm. Boundaries As Per Valuation Report: -
Kasganj, UP, 207241, Mr. Iklakh Khan | East - Property Verma Ji, West - Owner’s Property 25.09.2024

(Co-Borrower) S/o Sh. Mohammad |North - Road Etah Sahawar Road, South -
Saddiq, Mrs. Nahid Begum Faruki (Co- | Owner’s Property.

Borrower) W/o Sh. Mohammad Aslam Faruki, Mr. Saddam Husain Faruki (co-borrower)
S/o Sh. Mohammad Aslam Faruki, Mr. Mohammad Ahmad Faruki (co-borrower) S/o Sh.
Mohammad Aslam Faruki, All R/o-1. Kidavai Nagar, Amapur, Amanpur, Kasganj, Uttar
Pradesh, 207241, R/o-2. Etah Sahawar Road, Bankey Dadwara Amapur, Pargana
shawar, Tehsil- Kasganj, District- Etah, UP, 207241, Mrs. Sarvari Begum (co-borrower)
W/o Sh. Mohd. Sadik R/o-1. R/o Indra Nagar, Post- Amapur, Shaamaspur Dengari,
Kasganj, Uttar Pradesh, 207241, Rl/o-2. Etah Sahawar Road, Bankey Dadwara
Amapur, Pargana shawar, Tehsil- Kasganj, District- Etah, UP, 207241

Date- 28.09.2024
)

Authorized Officer, Axis Bank Ltd.

New Delhi
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APRIGLOBAL ailﬂ'waiﬂw fesfores

Eabital Limifan Uolgd T8 PUNC PRITT 502, TIaR—T, Uf=gell faS ures, |TOfT 9T9e AFT, SeR URel, a8—400013,
fet PR — of), fgdiw aa, gum s, 7E feeli—110060

STgfs, BN < DUl Tddd diucd fafcs (Foiiivd) & Uiitad TRl & wu H faia
JRTAT BT UfHTHROT Td gAATT ToIm ufedfd fd vadq sifSf=am, 2002 & el iR gfcnyfar f2a
(wrerci=T) frmTeet 2002 @ /9 3 & 1T Ufdd ORT 13 (12) & d8d Uawd MGl BT YART B §Y
fereferRad woiaRERN) / TRERRN) &I e Ay AR & IR AN Ga1(@) SR @1 off, R+ 39149
I H giofd gHrT AR BT YA S GaaT d U1 1 Al F 60 &7 & AR dRA DA
B g o | HolaR IaT AR B H AHA B &, TIKERT HoiaR () / TRERRN) IR STARIRET &l
AT & S 2 eweiEweny 7 ufnfd Ra (gade) faHmEe 2002 & e 8 & @ ufdd Sad
MA@ URT 13 B IT—GRT (4) & Ted IADI Yacd ATddAl &I AN Hd Y I&l =i afofa
AT &7 Peoll UTd HR T B | FHoOlaR BT &, TN MRTAT B g™ & oy, Iueel a9 &
Hdeg ¥, AT @ gRT 13 B IU—ERT (8) & UG Bl R MG fHAT ST 2 | Borarl &I ARy
w0 9 TAT TAARRE S AR ®Y ¥ 39 Aufcd @ Hag § FHGER T8l B3l gq e
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THIS |5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE. PURCHASE OR SUBSCRIBE TO SECURITIES NOR IS IT A PROSPECTUS ANNOUNCEMENT.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, GUTSIDE INDIA.
IMITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND THE MNATIONAL STOCK EXCHANGE OF INDIA LIMITED [*NSE’, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN
COMPLIANCE WITH CHAPTER I AND 1l-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DNSCLOSURE REQUIREMENTS) REGLILATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS™}

PUBLIC ANNOUNCEMENT

0 swisay

SWIGGY LIMITED

Cur Company was incorporated as 'Bund! Technologies Private Limiled a5 a private imited company under the Companies Act, 1956, pursuant to the cerificate of incorporation dated December 26, 2013, issued by the Reqgistrar of Companigs, Andhra
Pradesh at Hyderabad, Subsequent fo a change m our registered office from the state of Andhra Pradesh {o the stale of Karnataka pursuant to the Board resolution dated November 2, 2015, and the special resolution passed by our Shareholders on
December 11, 2015, a fresh cerificate of registration dated Sepiember 19, 2016, was issusd by the Regisirar of Companies, Kamataka et Bangalore (“RoC”). Qur Company changed its name to *Swiggy Private Limited” pursuant to the Board resolution
dated Januany 25, 2024, and the special resciution dated Februany 19, 2022, further o which a fresh cerificale of incorporabion dated Apmi 1, 2024 was issued by the Registrar of Companies, Ofiice of the Ceniral Processing Cenire (“RoGC, CPC™). Our
Company was subsequenily comveried into @ public limited company pursuant 1o the Board resolution dated February 14, 2024 and the special resoluticn passed by our Shareholders on Febaeany 19, 2024 and the name of our Compamny was changed 1o
“Swiggy Limited'. A fresh certificate of incorporation dated April 10, 2024 was accordingly issuwed by the RoC, CPC. For further details of changes in the name of our Company and the Eegistered and Corporate Office, see "History and Cerfain Corporate
Matters = Brief History of our Company”™ on page 229 of the Updated Draft Red Harring Prospecius - | dated Saptermnber 26, 2024 ("UDRHP-T'),

Registered and Corporate Office: Na. 55, Sy Mo, B-14, Grownd Floor, 18.) Block, Embassy Tech Village, Ouler Ring Road, Devarbisanahalll, Bengaluru - 560 103, Kamataka, india;
Tel; + 81 95007 56603; Website: www.swiggy.com; Contact persen: M. Sndhar, Company Secreiary and Compliance Officer; E-mail: secretanali@swiggy.in; Corporate Identity Number: UT4110KAZ013PLC096530

{Please scan this OR code
to wiew the UDRHP- 1)

OUR COMPANY DOES NOT HAVE AN IDENTIFIABLE PROMOTER

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T1 EACH ("EQUITY SHARES™) OF SWIGGY LIMITED (OUR “COMPANY" OR THE “COMPANY") FOR CASH AT A PRICE OF Z[«] PER EQUITY SHARE
{(INCLUDING A PREMIUM OF 3[«] PER EQUITY SHARE) (“OFFER PRICE"} AGGREGATING UP TO [«] MILLION (THE “"OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 37,500 MILLION [THE
“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 185,286,265 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION (THE “OFFER FOR SALE"), CONSISTING OF UP TO [«] EQUITY SHARES AGGREGATING UP TO T[=] MILLION BY
THE INDIVIDUAL SELLING SHAREHOLDERS (AS DEFINED IN THE UDRHP-I}) AND UP TO [«] EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY CORPORATE SELLING SHAREHOLDERS (AS DEFINED IN THE UDRHP-))
{COLLECTIVELY, THE “SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES, THE "OFFERED SHARES™). FOR DETAILS OF THE SELLING SHAREHOLDER', PLEASE REFER TO ANNEXURE B TO THE UDRHP-I.

IN ACCORDANCE WITH THE TERMS OF THE SHAREHOLDERS' AGREEMENT, OUR COMPANY AND SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER UNDERTAKING AN
ISSUANCE OF SPECIFIED SECURITIES, INCLUDING BY WAY OF A PRIVATE PLACEMENT OR SUCH OTHER ROUTE AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, FOR A CASH CONSIDERATION AGGREGATING UP TO <7,500
MILLION, AT ITS DISCRETION, PRICR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC, SUBJECT TO RECEIPT OF REQUISITE APPROVALS, IF ANY (THE “PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT 15
UNDERTAKEN, IT WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY AND SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS AND THE FRESH ISSUE SIZE WILL BE REDUCED TO THE
EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). THE PRE-IPO PLACEMENT, IF
UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE, PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT,
PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF
THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY
MADE IN THE RELEVANT SECTIONS OF THE RHP AND PROSPECTUS.

Thig is an Offar in terms of Rule 19(2}o) of the SCRR read with Regulation 31 of tha SEB| ICDR Regulations. This Offer is baing made throwgh the Book Bullding Process incompliance with Regulation 6(2) of tha SEB| ICDR Regulations wharein not less
than 75% of the Offer shall be avadable for aliocation on & proportionate besis 1o Qualfied Institutional Buyers ("QIBs" and such portion the “QIB Portion™) provided that our Company and Selling Shareholders, in consultation wilh the BRLMg, may
alfocate up to 60% of the QUB Pordion fo Anchor Inveziors on a discrelionary basis in accordance with the SEBI IZDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domesbc Mutual Funds, subject to valid Bids being
recalved from domestic Mutual Funds at or abave the price at which Equity Shares will be allocatad 1o the Anchor Invesiors (“Anchor Investor Allocation Price™), In accordance with the SEBI ICDR Reguiations. In the éven! of under-subscriglion of non-
alocation in the Anchor Investor Portion, the balance Equity Shares shall be added fo the QB Porfion (excluding the Anchor investor Portion) (*Net QIB Portion™), Further, 5% of the Net CHB Porlion shall be availabée for alocation on a proportionate basis
to Mutual Funds only and the remainder of the Nat QIB Portion shall ba svailabde for allocation on a proportionate basis to all QIBs (other than Anchor Envestors) inclhuding Mutuai Funds, subject to valid Bids being recaived at or above the Offer Prica. if at
least T5% of the Offer cannat ba Allattad 1o QIBs, then the antire Bid Amaunt (a5 dafined = the UDRHP-[) will be refundad forthwith. Howavar, if the aggregate dermand from Mulual Funds is lase than 5% of the Net QIB Portion, the balanca Equity Shares
available for alfocation in the Mutual Fund Porfion will be added to the remaining QI8 Porfion for proporionate aliocation o QI8s. Further, not more than 15% of the Offer shall be availabée for a¥ocation to Non-Instiutional Bidders (*NIBs") of which (a)
one-third portion shall be reserved for NIBs with application size of mone than T200,000 and up fo-% 1,000,000, and (o) two-thirds of the portion 2hall ba resensed for WEBs with application size of more than 1,000,000, provided that the unsubscribed portion
in either of such sub-categones may be allocated o Bidders in ofher sub-category of the NIBs in accordance with SEBI ICDR Regulations, subject to valid Bids being received above the Offer Prce and not more than 10% of the Offer shall be available for
allocation io Retad Individual Bidders ("RIB") in accordance with the SEBI ICDR Requiations, subject fo valid Bids being received from them at or above thie Offer Price. All Bidders (except Anchor Invesiors) are required to mandatorily utise the
Apglication Supported by Blocked Amount ["ASBA™) process by providing details of their respective ASBA accounts and UP! D {in case of UPI Bidders {defined in the UDRHP-I) using the UPI Mechanism], in which case the cormesponding Bid Amounts
blocked by the SC5Bs or under the UFI Mechanism, as applicable to participate in the Offer. Anchor Investors are nof permitted to parficipate in the Anchor Investor Porion of the Offer through the ASBA process. For details, see “Offer Procedurs
peginning on page 434 of the LUDRHP= I. This Updated Draft Red Herring Prospectus - | is filed with SEBI and the Stock Exchanges under Chapter [1Aof the SEBI ICDR Regulations.

This public anncuncemant is baing made in compliance with the provisions of Raguiation 5%C(9) and (10) of the SEBI ICDR Reguidations to inform the public that our Company is propesing, subject to applicable statutory and régulatary requirements,
receipd of requisite approvals, market conditions and other considerations, to undertake an initizl public offering of its Equity Shares pursuant to the Offer and has filed the UDRHP- 1 with SEBI and the Stock Exchanges on Seplember 26, 2024, Pursuant o
Requlation 53C(3) and {10} of the SEBI ICDR Regulations, the UDRHP- | filad with SEBI and the Stock Exchanges has been mads public for comments, i any, for a period of at least 21 days from the date of such filing by hosting it on the website of SEBI
al www sebl.gov.in, websites of the Stock Exchanges i.a. BSE and NSE at, www.bseindia.com and waww.nseindia.com, respectivaly, an tha website of the Company at www.swiggy,com and an the website of the Book Running Lead Managers ('"BRLMs"),
L.a. Kotak Mahindra Capital Company Limited, J.P. Morgan India Private Limited, Coigroup Global Markets India Private Limited, Bofa Securities India Limsted, Jefferies India Private Limided, FCICT Securities Limited and Avendus Capital Private Limied at
hitps:/finvestmentbank kotak.com, www.jpmipl.com, www.online.citibank.co.mirimicrtigroupglobalscreent him, www business bofa comibofas-india, waw jefferies.com, www.icicisecunfies.com and www.avendus.com, respectively, Our Company
hereby invites the public fo give their commeniz on the UDRHP= | filed with SEBI and the: Stock Exchanges, with respect io disclosures made in the UDRHP= |, The members of the public are requested to send a copy of the comments to SEBI, tha
Cormpany Secretary and Complance Officer of our Company andlor the BRLMs at their respactive addreszes mentioned herein. All comments must be recanvad by SEBl andior our Compary andior the Company Secretary and Compliance Officer of our
Company and/or the BRLMs on or before 5.00 p.m. on the 21 day from the aforesaid date of filing of the UDRHP- | wih SEBI

Invesiments in egquity and equity-refaled secunties mvolve a degree of nsk and investors should not mwest any funds in the Ofier unless they can afford to take the nsk of losing their entire mvestment, Invesiors are adwised to read the sk factors carefully
before taking an invesiment decision in the Offer. For taking an investment decision, invesiors must rely on thelr own examination of our Company and the Offer, including the risks imolved. The Equity Shares in the Offer have not been recommended or
approved by SEBI. nor does SEBIguarantee the accuracy or adequacy of the contenls of the Updated Dralt Red Heming Prospectus — . Specific attention of the imyvestars is inviled 1o "Risk Facfors™ beginning on page 33 of the UORHP- |

Any decision toinvestin the Equity Shares described in the UDRHP= | may only be iaken afier the Red Heming Prospectus ("RHP) has been filed with the RoC and must be made sofely on the basis of sech RHP, The Equity Shares, when ofiered through
tha RHP, are proposed 1o ba Ested on Stock Exchanges.

For detaits of the share capilal and capital structure, the names of the signatores 1o the memaorandum and the number of shares subscribed by them of our Company, pleasa se= the section tited " Capital Structure™ beginning on page 90 of the UDRHP-1,
The liabiity of the members of cur Company & limited. For delails of the main objects of our Company as contained in the Memorandum of Associabion, pleaza see the section filed "History and Certain Corporate Matters — Brief History of our Company™ on
page 229 of the UDRHP- 1,

. T :
kotak JPMorgan citi Jefferies Avendus”

Invesstrmanit Banking
Kotak Mahindra Capital J.P. Morgan India Private Limited| Citigroup Global Markets India | BofA Securities India Limited Jefferies India Private Limited | ICIC] Securities Limited Avendus Capital Private Limited
Company Limited J.F. Morgan Tower, OF CST Road | Private Limited Ground Floor, "A" Wing, One BKG, | Level 18, Exprass Towsers ICHCH Vendure House, Platina Buiding, % Floor 901
1" Floor, 27 BRC, Plot Mo, © =27 | Kalina, Santacruz (East) 1202, 12" Fioor, First Infernational | "G" Block, Bandra Kurda Complex | Mariman Poind, Mumbad - 400 021 | Appasaheb Marathe Masg, Plot Mo C-59, Bandra-Kuta
“3" Block, Bandra Kurda Complex | Murnbai - 400 (38, Maharashiea, | Financial Center, G — Block, Bandra (East), Mumbai- 400 051 | Maharashira, India Prabhade, Mumbai - 400 025 Complax, Bandra (East)
Maharashtra, India Tel: +31 22 4356 5000 Maharashira, India Mumbai - 400 D57

Bandra (East), Mumbai - 400 051 | India Bandra Kurla Complex,
Maharashira, India Tel: +91 22 5157 J00d Bandra (East), Mumbai - 400 0938 | Tel: +31 22 6632 3000 E-mail; Swiggy IPO@jeffenes.com | Tel; +31 22 6807 7100 Maharashira, India

d"lﬂjﬂl Securities

BofA SECURITIES %%~

Tel: +91 22 4336 (000 E-mail: Maharashtra, India E mall: dg.swiggy_ipoiibola.com | Investor Grievance ID: E-mail: Tal: +91 22 6648 0050
E-mail: swiggy.ipoi@kotak com SWIGGY _IPO@jpmorgan.com Tel, +91 £2 61759939 Wehsite: ijici grievanceidiefferes. com swiggyipodicicisecuriias.com E-mail: swiggy.ipofavendus.com
Website: Websita: wwnw. jpmipl.com E-mail: swiggyipo@citl. com wiww businees . bofa.comibofas- Wabsite: wanw affaries.com Website: waniicicizacuriies.com | Webslta: wivw avendus.com

hilkpes: nnvestmentbank kolak,com
Investor Grievance I10:
kmccradrassal@kotak. com

Investor Grievance 10:
imvesiorsmb, jprméphEipmonrgan. com
Cantact Parson: Meaat Panchal |/

Websita: India

s onling cilibank. condthimicitig
raupgiobalscreent.him

Investor Grievance ID:
d.indiamerchantbanking@bofa

Contact Person: Suhani Bhareja
SEBI Reglstration No:
INKIOD0D0 11443

Investor Grigvance [D:
customercaref@icicisecuntas.com
Contact Persan: Ash& Joisar |

tnvestor grievance I0:
investorgrievance@avendus. com
Contact Person: Sarthak Sawal

Contact Person: Ganesh Rane | Righank Chheda Investor Grievance ID: com Gaurav Miftsl Shantanu Chats
SEBI Registration Number: SEBI Registration Number: WESiors. cgmibdTit com Contact Person: Aparajil SEB| Regiztration Mumbar: SEBI registration no.:
(MMOD000ET( [RMO000029T0 Contact Person: Abhishak Varadhan INBADOOO11 78 INMOO0O01 1021
Mawandlya SEBI Registration Number:
SEBI Registration Number: INMDDO0 1625
INBADDOO 10T 18
REGISTRAR TO THE OFFER Link intime India Private Limited
. C-101, 17 Floor, 247 Park, L.8.5. Marg, Vikhroll West, Mumbsai - 400 043, Maharashtra, India. Tel: +51 E10811 4048
LIH K | ntime Website: www.linkintime couin, Investor Grievance I1D: swiggy ipo@énkintime.con, Contact Person: Shanti Gopalkrishnan
. SEBI Registration Number: INROGI0C4053
&l capitafized terms uzed herein and not specificaliy defined shall have the sarme meaning as ascribed to them inthe UDEHP-L
For SWIGGY LIMITED
O behalf of the Board of Directors
Sal
Place: Bengaluru, Kamataka M. Sridhar

Date: Saptember 27, X024 Company Secretary and Compliance Officer

SWIGGY LIMITED is prapasing, subject to receipt of requisite approvals, market conditions and ather considerations, to make an mitial public offering of its Equity Sharas and fited the UDRHP-| with SEBI and the Stock Exchanges on September 26,
2024 The UDRHP-| iz available on the webzite of 3EBI af werw.sebi.govin, the websites of the Stock Exchanges e BSE and N3E afwww.bseindia.com and www.nseindia.com, respeciively, the websita of the Company at www.swiggy.com andon tha
websitas of the Book Running Lead Managers ("BREMSs™), i.e. Kotak Mahindra Capital Company Limited, J.P, Morgan India Private Limited, Citigroup Global Markels India Private Limited, BofA Securities India Limited, Jefferies India Private Limited,
ICIC] Securities Limited and Avendus Capital Private Limited at hitps:/investmentbank kotak.com, www jpmipl.com, www.online.citibank.co.in/rhim/ctigroupglobalscreent.him, www.business.bofa.com/bofas-india, www jefferies.com,
www icicisecurities.com and www avendus.com, respectively. Any potential investors should note that imiestment in eguity shares involves a high degree of risk and for details relating to such risk, see “Risk Factors™ beginning on page 33 of the
UDRHP-I. Potantial investars should not rely on the UDRHP- filed with SEBI and the Stock Exchanges, and should instead rely on the their own examinalion of our Company and the Offer, including the nsks involved, for making any investmsnl decision.

This announcement is not an offer of securities for sake in the United Siates or elsewhere. This anncuncement has been prepared for publication in India onky and:is not for pubication. or distribution, direclly or indirecty, i or into the United States. The
Equity Shares offered in the Offer have not been, and will not be, registered under the U.5. Secunifies Act of 1933. as amended (“U.5. Securities Act") or any state securties laws in the United States, and unless so registered, may not be offered or sold
within the United States, or to, or for the account or benefit of, U.S. Persons (a5 defined in Requiation 5 under the U.S. Securilies Acl, except pursuant to an exemption from, of in a fransaction not subject to, the regisiration requirements of the UL,
Securities Act and applicable U5, slate securities laws. The Company has not registerad and doas not intend o regester under the LS. Investmeant Comgany Act of 1940 (“Investment Company Act’), Accordingly, the Equity Shares are being offered and
sold {f) fo persons in the United Siates or {o, of for the account or benefit of, U.S. pedsons, in each case that are both "gualified institulional buyers” as defined in Bule 1448 undar tha Securities Act and "gualified purchasers” as defined undar tha Invesimant
Company Act in fransactions exempd from or not sebject ko the registration requirements of the Securities Act and in refiance on Section 3ic)(T) of the investment Company Act and Ti} oulside the United States to non-U.5. persons in offshore ransactions
in relianoe on Regulabion S under the Securibies At and the applicable laws of the unadichons where such offers and sakes are made. There will be no public offering in the United States
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